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THE ATOMIC ENERGY (AMENDMENT) ACT, 1986
.. No. 59 or 1986
[231‘(1 December, 1986]

An Act further to amend the Atomlc Energy Act, 1962
BEit enacted by Parhament in the Thlrty-seventh Year of the Repubhc

.of India as follows:—

(2) Th shall be deemed to have come mto force on the let day of_
: September 1962 ‘

2. In sectlon 6 of the Atornlc Energy Act 1962 (heremafter referred '
" to as the prmcrpal Act) — , :

(a) n’ sub sectlon (2),

i) . for the words' and ﬁsfures “proposes  to acquire tt and
- .lipon - the ‘service of -the’ notlce -and- the payment of compensatron_
~in accordance Wlth section 217 the words ‘proposes to compulso- .

rily . acquire it and upon the serv1ce of the notlce shall be
substltuted ’ : :

(n) the pr0V1so shall be ormtted

L. (1) This Act may be called ‘the’ Altornrc: Energy (Amendrnent) Act,
- 1986. ,
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(b) after sub-sectlon (2), the followmg subusectaon '-ahall-' be "

o 1nserted narnely —_— *

“(3) Compensatlon in respect of acqulsltlon under sub-sectlon

(2) shall be paid-in-accordance with fection 21 and in detérmin~ -
~ ing such compensation regard shall be. had to the cost of produc-~}

“tion of such mineral, concentrate or other ‘- material - and such
other factors as may be relevant but no account shall be' taken of
the - value of Uranium 1n 1ts natural state contamed therein.”,

30 After sectlon 11 of the pr1nc1pal Act the fOllOWIIm‘ sectlon shall be
mserted namely e .

" under -subssection (2) of section 6, or of any substance, minerals,
equipment op plant under sub-section (1) of secttorl 11 shall not be
deemed to be a sale for any pUIpOSe \whatsover .

~
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- “llA F0r the femoval of doubts, 11; is hereby declared ’that the
: compulsory acqursltlon of any mineral, concentrate or other material -

Remova‘l of- .
doubts,



